
105 Demand* for Sax. PHALQUNA ad, 1899 (SAKA) Grants (Qenl), io$
1975-76

P R O P . M A D H U  D A N D A V A T E : I  
beg to move;

"T h a t the Bill be passed.'*

M R . SP E A K E R : The question is:

“ T hat the Bill be passed.”

Th* motion was adopted.

X7. * * » .

D E M AN D S* F O R  E X C E SS G R A N T S 
(G E N E R A L ), 1975-76

M R . SP E A K E R : W e now take up 
Demands for Excess Grants (General) for 
‘973-76.

Motion moved :

“ T h at the respective excess sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown 
in the Third Column ol the Order Paper 
be gi anted to  the President out o f the 
Consolidated Fund o f India to make 
good the excess on the respective grants 
during the year ended 31st day o f 
M arch, 1 9 7 6 , in respec t o f  the fo llo w in g  
demands entered in the second column 
thereof—

Demands Nos. 1, 9, 17, tg, m , 34, 
37 to 39 . 43 . 44 * 4®> 48- 49 . 52 to 54 - 
5fi. 57* 6a, 66, 76, 81, 89, 9a, 96 
and 101.”

Demands for Evretf Grants (General) far
*075*76 submitted to the vote o f  Lok Sabha

No. N im eofD -unind Am mat of 
° f  Demand
Demand submitted to

the vote of 
the House

(0 («) (3)

EX PEN D ITU RE 
M E T  FR O M  
R EVEN U E

t Department of Agri­
culture

9 Payments to Indian 
Council o f  Agricul­
tural Research

Rs.

4 .67,739

336

( 0 (•) (3 )

*9 Defence Services—  
Army . 61,06,90,550

a i Defence Services —  
A ir Force . 7.4**26,534

34 Taxes on Income, 
Estate Duty, Wealth 
Tax and Gift Tax. 12,68,390

37 Currency, Coinage 
and M int i 5 .a3.S3o

38 Pensions 1,31,86,429

39 Opium and Alkaloid 
Factories 31.48*075

43 Ministry of Health 
and Family Plan­
ning . *4.979

46 Ministry o f Home 
Affairs 8,08,667

♦8 Department of Per­
sonnel and Admini­
strative Reforms . >4*75*7*3

40 Policc . 5,84,00,521

52 Delhi . 1,06,76,567

54 Andaman and 
Nicobar Islands 1,48,08,096

56 Dadra and Nagar Haveli
16,909

57 Lakshadweep 6,13,700

6^ Ministry of Infor­
mation and Broad­
casting 68,3*6

66 aLbour and Employ­
ment . 81,52,887

76 Roads . a.87.053

81 Mines and Minerals. *,25,09,217

89 Ministry of Works 
and Housing 2,27,468

9* Housing and Urban 
Devlopmeat *4*43.4 9 *

tot Survey of India 45*48*9 *9

•Mo/ed with the recommendation o f the President.



W f ikfpropHtftion MKRCO JO, H78 m

(»> («) (3)

II, EXPENDITURE 
CAPITAL

MET FROM

17 Capital Outlay on
Fost and Telegraphs Ji,94*e7»»39

44 Medical and Public
Health. . 6,90,44,563

52 Delhi . . . 7»IO»S3.475 ’

53 Chandigarh . , 43,854

76 Roads . . 66,39,413

96 Nuclear Power Schemes 29,34,36a

MR. SPEAKER: If anybody wants to 
speak, be can. No. So, I put to vote the 
Demands for Excess Grants (General) 
for I975-76-

The question is:

“ That the respective excess sums 
not exceeding the amounts on Revenue 
Account and Capital Account shown 
in thr Third column of the Order 
Paper be granted to the President out 
of thn Consolidated Fund of India to 
make good the excess on the respective 
grants during the year ended 31st day 
of Mirch, 1076, in respect of the 
following demand) entered in the se­
cond column thereof—

Demands Nos. 1, 9, 17, 19 3 1, 34,
37 to 39, 43, 44, 46, 48. 49, 52 to 
54, 56, 57, 6a, 66, 76, 81, 89, 9a, 
96 and i o i .’*

The motion was adapted.

17 '9* hflk.

APPROPRIATION BILL,* 1978

THE MINISTER OP STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): On be­
half oT Shri H. M. Patel, I beg to move 
for leave to introduce a Bill to provide 
for thr: authorisation of appropriation of 
moneys out of the consolidated Fund of 
India to m;et the amounts spent on certain

•ervfces during the financial year axled 
on the sist day of March, 1976, is  excess 
o f the amount! granted for ttwae services 
and for that year,

MR. SPEAKER: The question is)

"That leave be granted to introduce 
a Bill to provide tor the authorisation 
of appropriation of moneys out of the 
Consolidated Fund of India to meet 
the amounts spent on certain service* 
during the financial year ended on the 
31st day of March, 1976, in excess of 
the amounts granted for those sendees 
and for that year."

The motion was adopted.

SHRI SATISH AGRAWAL: I intro­
duce! the Bill.

PROF. P. G. MAVALANKAR (Gan­
dhinagar) : Are you applying guillotine 
at this stage ?

MR. SPEAKER: No, no, we sure not 
applying. I  asked you whether anybody 
wanted to speak; nobody was there.

PROF. P. G. MAVALANKAR: It is
10 minutes to six.

MR. SPEAKER: Ten minutes to six.

THE MINISTER OF PARLIAMEN­
TA R Y AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA): It is nobody’s 
fault. Hon. Members have not read it.

MR- SPEAKER: The Minister will 
move for consideration.

(Interruptions)

SHRI SATISH AGRAWAL: I only 
introduced the Bill. That is all.

MR. SPEAKER: Ten minutes are there.

PROF. P. C. MAVALANKAR: Now 
we are about to adjourn. The House 
is going to be adjourned in a couple of 
minutes, and crores of rupees are bring 
passed without any opportunity for a dis­
cussion. (Interruptions) I want to speak.

SHRI RAVINDRA VARMA: If he 
wants to speak, he can speak.

* Punished in G*?ette of India Extraordinary, Part II, section 2 dated ao-3-78. 
f  Introduced with the recommendation of the President.


